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Times of India 
Sewer death: NHRC, govt agencies urged to take action 
https://timesofindia.indiatimes.com/city/delhi/sewer-death-nhrc-govt-agencies-urged-to-
take-action/articleshow/119223105.cms 
New Delhi: Following the death of a sanitation worker and the hospitalisation of two 
others in a sewer-cleaning incident in New Friends Colony, Sunil Kumar Aledia, 
executive director of the Centre for Holistic Development (CHD), has written to the 
National Human Rights Commission (NHRC), the National Commission for Safai 
Karamcharis, and the minister, DJB demanding accountability and strict action. The 
letter cites a recent report that :as on 31.07.2024, out of 766 districts in the country, 732 
districts have reported themselves as manual scavenging". 
The letter highlights the continued violations of the Prohibition of Employment as 
Manual Scavengers and Their Rehabilitation Act, 2013, and the Supreme Court's 2023 
directive banning manual sewer cleaning.Aledia s tressed the need for a thorough 
investigation into the role of private contractors and DJB officials in the incident. The 
letter also urged authorities to ensure compliance with safety protocols. "Getting unsafe 
cleaning done is a legal offense. Accountability must be fixed to prevent further 
tragedies," Aledia stated. TNN 
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New Indian Express 
‘Custody death’ fuels tension in Odisha's Sambalpur 
https://www.newindianexpress.com/states/odisha/2025/Mar/19/custody-death-fuels-
tension-in-odishas-sambalpur 
On Monday, Sheikh’s medical examination was carried out at Hirakud community health 
centre before his production in court. 
SAMBALPUR: The death of a 27-year-old man allegedly due to excesses in custody of 
Hirakud police on Monday sparked massive outrage and tension in Sambalpur town. 
Blaming custodial torture for the death of Kadir Md Sheikh of Christianpada who was 
arrested by Hirakud police on charge of theft, irate locals staged a protest and 
demanded strict action against the officers involved in the incident. However, police 
claimed the accused died while being produced in the court. 
Sources said on Sunday evening, Sheikh was handed over to police by locals after he 
was caught stealing from the godown of one Dillip Pradhan. The accused was arrested 
and a case was registered against him under sections 331 (4) and 305 of the BNS. On 
Monday, Sheikh’s medical examination was carried out at Hirakud community health 
centre before his production in court. 
However, on reaching the SDJM court, the accused reportedly felt uneasy and became 
unconscious. Sheikh was rushed to Sambalpur district headquarters hospital and later 
shifted to VIMSAR, Burla where he was declared dead by doctors. 
As the news of Sheikh’s death spread, residents of Christianpada gheraoed Hirakud 
police station alleging custodial torture. Though police tried to hold discussion, the irate 
mob refused to call off their agitation and the chaos continued till late in the night. 
On Tuesday, human rights activist Jayant Das lodged a complaint with the National 
Human Rights Commission (NHRC) claiming that the case involves serious violations of 
fundamental rights, police misconduct and non-compliance with legal procedures. 
Das further claimed that instead of releasing Sheikh on bail after serving a notice under 
section 35 of BNSS as required for offences punishable with less than seven years of 
imprisonment, police illegally detained him overnight. 
However, police refuted the allegations. Sambalpur SP Mukesh Bhamoo said Sheikh 
was declared fit by the medical officer at Hirakud CHC before being produced in court. 
He has not been subjected to any torture in police custody. A DSP-ranked officer has 
been appointed to investigate the incident. 
IG, Northern Range Himanshu Lal said a case of unnatural death has been registered in 
this connection. All procedures are being followed as per the guidelines of NHRC. 
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Meanwhile, a delegation of Congress leaders visited the house of the deceased and 
met senior police officers demanding impartial investigation into the incident. 
 

NEW INDIAN EXPRESS, Online, 20.3.2025
Page No. 0, Size:()cms X ()cms.



 
Punjab Kesari 
िदʟी पुिलस की यािचका पर NHRC को हाईकोटŊ का नोिटस 
https://www.punjabkesari.com/delhi-ncr/delhi-hc-issues-notice-to-police-plea-on-nhrc-
compensation-order 
NHRC के मुआवज़ा आदेश पर िदʟी पुिलस की यािचका पर हाईकोटŊ का नोिटस 
िदʟी उǄ Ɋायालय ने िदʟी पुिलस आयुƅ Ȫारा दायर यािचका पर रा Ō̓ ीय मानवािधकार आयोग 
(एनएचआरसी) को नोिटस जारी िकया है। यािचका मŐ हȑा के आरोपी ʩİƅ की गलत तरीके से 
िगर˹ारी के िलए एनएचआरसी Ȫारा िदए गए मुआवज़े को चुनौती दी गई है। यह मामला एक वįरʿ 
नागįरक, सतीश बाबू गुɑा की हȑा के इदŊ-िगदŊ  घूमता है, जो कई चोटो ंके साथ अपने घर पर पाया गया 
था। उसका शव उसके िबˑर पर पड़ा िमला था, उसके पैर बंधे Šए थे और लटके Šए थे। जांच के बाद, 
पुिलस ने हȑा और डकैती मŐ शािमल होने के संदेह मŐ चार ʩİƅयो ंको िगर˹ार िकया, बाद मŐ 
अितįरƅ सũ Ɋायाधीश के समƗ आरोप पũ दायर िकया। 
हालांिक, एक आरोपी, नसीम के भाई ने एनएचआरसी से संपकŊ  िकया और दावा िकया िक उसके भाई को 
गलत तरीके से िगर˹ार िकया गया था। उसने अपने भाई की įरहाई और किथत गलत तरीके से िहरासत 
और िगर˹ारी के िलए मुआवज़ा दोनो ंकी मांग की। एनएचआरसी की कायŊवाही के दौरान, टŌ ायल कोटŊ ने 
अपयाŊप्त साƙ के कारण सभी आरोिपयो ंको बरी कर िदया और एसएचओ और एसीपी सिहत जांच 
अिधकारी के İखलाफ िवभागीय कारŊवाई का िनदőश िदया। जांच करने के बाद, एनएचआरसी ने िदʟी 
पुिलस को गलत तरीके से िगरɞार िकए गए और चाजŊशीट िकए गए ʩİƅ को मुआवजे के ŝप मŐ 
1,00,000 Ŝपये का भुगतान करने का आदेश िदया। 
िदʟी पुिलस के आयुƅ ने इस िसफाįरश को िदʟी उǄ Ɋायालय मŐ चुनौती दी। आयुƅ का 
Ůितिनिधȕ करने वाले कŐ ū सरकार के ̾थायी वकील, अिधवƅा आशीष दीिƗत ने तकŊ  िदया िक पुिलस 
जांच कानूनी ŝप से की गई थी और िनʺषŊ िनकाला िक आरोपी अपराध मŐ शािमल थे। अिधवƅा दीिƗत 
ने तकŊ  िदया िक Ɋायालय Ȫारा आरोिपयो ंको बरी करने से जांच मŐ दुभाŊवनापूणŊ इरादे या गुɑ उȞेʴ का 
संकेत नही ंिमलता है। इसके अलावा, उɎोनें कहा िक पुिलस ने अपनी वैधािनक शİƅयो ंके भीतर काम 
िकया, िजससे एनएचआरसी का मुआवजा आदेश कानूनी ŝप से िनराधार हो गया। िदʟी उǄ Ɋायालय 
के ɊायमूितŊ सिचन दȅा ने एनएचआरसी और िशकायतकताŊ को नोिटस जारी कर उɎŐ यािचका का 
जवाब देने का िनदőश िदया। 
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Janta se Rishta 
िदʟी HC ने NHRC के मुआवजा आदेश को चुनौती देने वाली पुिलस की यािचका पर 
नोिटस िकया जारी 
https://jantaserishta.com/delhi-ncr/delhi-hc-issues-notice-on-police-plea-challenging-
nhrc-compensation-order-3899648 
New Delhi: िदʟी उǄ Ɋायालय ने िदʟी पुिलस आयुƅ Ȫारा दायर यािचका पर रा Ō̓ ीय मानवािधकार 
आयोग ( एनएचआरसी ) को नोिटस जारी िकया है । यािचका मŐ हȑा के आरोपी ʩİƅ की गलत 
िगरɞारी के िलए एनएचआरसी Ȫारा िदए गए मुआवजे को चुनौती दी गई है । मामला एक वįरʿ नागįरक 
सतीश बाबू गुɑा की हȑा के इदŊ-िगदŊ  घूमता है, जो अपने आवास पर कई चोटो ंके साथ पाया गया था। 
उनका शव उनके िबˑर पर पड़ा िमला था, उनके पैर बंधे Šए थे और लटक रहे थे। जांच के बाद, पुिलस 
ने हȑा और डकैती मŐ शािमल होने के संदेह मŐ चार ʩİƅयो ंको िगरɞार िकया, बाद मŐ अितįरƅ सũ 
Ɋायाधीश के समƗ आरोप पũ दायर िकया। हालांिक , एक आरोपी नसीम के भाई ने एनएचआरसी से 
संपकŊ  िकया और दावा िकया िक उसके भाई को गलत तरीके से िगरɞार िकया गया था। उɎोनें अपने 
भाई की įरहाई और किथत गलत िहरासत और िगरɞारी के िलए मुआवजे की मांग की । 
जांच करने के बाद, NHRC ने िदʟी पुिलस को गलत तरीके से िगरɞार िकए गए और चाजŊशीट िकए 
गए ʩİƅ को मुआवजे के ŝप मŐ 1,00,000 Ŝपये देने का आदेश िदया । िदʟी पुिलस के किमʲर ने 
इस िसफाįरश को िदʟी हाई कोटŊ मŐ चुनौती दी । 
किमʲर का Ůितिनिधȕ कर रहे कŐ ū सरकार के ̾थायी वकील एडवोकेट आशीष दीिƗत ने तकŊ  िदया िक 
पुिलस जांच कानूनी ŝप से की गई थी और िनʺषŊ िनकाला िक आरोपी अपराध मŐ शािमल थे। एडवोकेट 
दीिƗत ने तकŊ  िदया िक अदालत Ȫारा आरोिपयो ंको बरी करने का मतलब जांच मŐ दुभाŊवनापूणŊ इरादे या 
गुɑ इरादे नही ंहœ। इसके अलावा, उɎोनें कहा िक पुिलस ने अपनी वैधािनक शİƅयो ंके भीतर काम 
िकया, िजससे NHRC का मुआवजा आदेश कानूनी ŝप से िनराधार है। िदʟी उǄ Ɋायालय के 
ɊायमूितŊ सिचन दȅा ने NHRC और िशकायतकताŊ को नोिटस जारी कर उɎŐ यािचका का जवाब देने का 
िनदőश िदया।  
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